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"The tribals are forced by the liquor 
contractors to drink under duress and instances 
have come to notice when the tribals have 
almost bartered away all their harvest for a few 
bottles of liquor. The owners of these shops are 
reported to engage Lathaiti and create a state of 
terror in the region. It is alleged that they 
forcibly enter the tribal huts without any fear of 

authority, sometimes under the guise of helping 
the authorities to check and detect illicit distilla-
tion. It is reported that in certain areas there are 
almost compulsory levies per family or per 
lough or per marriage in the form of minimum 
consumption of„ liquor on the point of threat 
that if he * fails to pay he will be hauled before 
law for real or imaginary cases of "illicit 
distillation ..." 

"Begar and other similar forms of forced 
labour as prohibited under Article 23 of the 
Constitution are still continuing to exist.'' 

 

 



141       Motion regarding [21 NOV. 1974]      21st report of Commissioner of      142 
Scheduled Castes & Scheduled Trihrs 

— MR. DEPUTY CHAIRMAN : Mr. Raj-
nurn'm, you will have to finish in five 
minutes. 

SHRI V. B. RAJU : It will be a   record
feat for him. ! 
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(Interruption) 

SHRI OM MEHTA : I am not talking about 
Backward Classes. I am talking about the 
Scheduled Castes. 

 

SHRl OM  MEHTA :  Unless Mr. Rai-
narain says that  he  is a  Scheduled Caste. 
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MR.     DEPUTY    CHAIRMAN   :    The 
House  stands  adjourned   till  2.   P.M. 

The House then adjourned for lunch at seven 
minutes past one of the clock. 

The   HOUMC   reassembled  after  lunch  at iwo   
minutes     past     two  of     the clock. 

[The Vice-Chairman Shri Jagdish Prasad 
Mathur in the chair.] 

 

 

SHRI OM  MEHTA   :  I strongly  refute 
his charge. 
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he said to the Viceroy, "Your Excellency, 
don't you consider me better than a thousand 
graduates?" "Yes, I do", the Viceroy replied. 
He said, 'X>o you know the reason?" "I can't 
tt 11 you the reason, but 1 consider you are 
better than a thousand graduates," He said, 
"May 1 tell you the reason?    Because I am... 
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THE VICE-CHAIRMAN (SHRI JAGDISH 

PRASAD MATHUR) : I have called Mr.   
Makwana. 

Yes, Mr. Makwana. 

SHRl YOGENDRA MAKWANA (G,,ja-rat) 
: Mr. Vice-Chairman, Sir, [he Commissioner 
for Scheduled Castes and Scheduled Tribes has 
submitted the combined report for the ye'ars 
1971-72 and 1972-73 as late as in'April 1974. 
This is because this important post was lying 
vacant [or 13 months, i.e. from July 1970 to 
July 1971. This is a very serious matter. Even at 
the time of submission of this report, the 
implementation part of the previous reports is 
not placed before the House. Without this part, 
it is very difficult to appreciate and evaluate the 
work done in this direction either by the 
Government or the various agencies. This is 
because either the Government is 'not very 
serious about this matter or the Department is 
slack in this discussion in both the Houses of 
Parliament direction. Every year this report is 
submitted before the President and there is 'a 
M<iny suggestions are given by various 
Members from all political parties but very few 
suggestions are either implemented er looked 
into and the condition of the Scheduled Castes 
and the Scheduled Tribes remains the same as it 
was previously. 

Even after 26 years of Indenpendence we 
have to discuss about untouchabilii atrocities on 
Harijans. It is a matter of shame for us to do all 
that. This is only because there is no 
implementation and what is required to be done 
is not done properly. To me, if there is a three-
point 



 

programme of education, employment and 
economic upliftment of the Scheduled Caste 
communities, I think many problems can be 
solved. For this, first 1 would like to discuss 
the education part of it. Government gives 
scholarships for education to Scheduled 
Caste students but the scholarships which are 
given are rather very small and in these days 
of economic crisis it is very difficult for the 
students to continue iheir studies with such 
small amounts. 

When there was a hue and cry outside 
Parliament <this was raised, but it was raised 
to a very negligible amount. Tn this 
connection I would like to quote the Com-
mission's Report, para 2.52 at page 67: 

"Considering the various facts men-
tioned above, it is suggested that it would 
be desirable to increase three times tlie 
current rates of the maintenance charges 
under the TJost-matric Scholarships 
scheme. In case this is not acceptable, at 
least there is a clear case to double the 
current rates of maintenance ch In this 
connection, it is also suggested that the 
proposed increase in rates should anply to 
the plan and non-plan portion of the 
expenditure incurred on the award of 
scholarships. Tf this is not done, the State 
Governments may not be prepared to 
shoulder the ext ra  burden falling on 
them." 

The Commission has recommended 
increasing the amount three times, but it is 
not even doubled. The Commission itself has 
stated in its Report that it is quite inadequate. 
Here I would like to rend para 2.53: 

"The Government of India have since 
taken a decision to increase the rates of 
Post-matric Scholarships from the acade-
mic session 1974-75. However the quan-
tum of the proposed increase is understood 
to be only 50 ner cent, which is considered 
quite inadequate.'' 

This inadequate increase is also barred by 
some conditions which are laid down by the 
Social Welfare Department. Now. ihey have 
regulated the scheme of scholar- 

ships by regulations and they have put two 
conditions. These two conditions are a great 
hurdle in getting scholarships for the post-
matric students. Condition 10 says that a 
student who is in full-time employment will 
not get the benefit of this scholarship 
scheme. Condition 11 says only two 
children, not more than two children, will get 
the benefit of the scheme. Now, Sir, I would 
like to discuss these two conditions, 

because they are a great hurdle in getting 
scholarships. The majority of the 

Scheduled       Castes       and
 Schednle
d 
Tribes    are    landless    labourers    or  n 
ginal  farmers  or  poorly  paid  government 
servants.    Only one member is earning  in a 
family  and  the earning  is  alwajB tlian Rs. 
200 per month.    If the scholarship is not 
given to the poor student, how can he 
continue  his  studies?   The     poor people  
have, a  large  family and  in every Scheduled 
Caste or Scheduled Tribe there     are     not     
less     than     ten   members.     If on  the  
basis  of  this  condition, the scholarship is 
not given to the student. it   is   difficult   for   
him   to   continue     his studies. 

Now, the second condition is quite deteri-
mental. It says only two children will ; .t the 
benefit. Suppose there are two brothers and 
the elder one has expired—leaving behind 
four children. The younger brother becomes 
their guardian. The children cf the elder 
brother naturally get the benefit of the 
scheme. When the children of the younger 
brother come of age up to fhe college level, 
they may not get the ber because two wards 
of the guardian hr.ie already received the 
scholarship. 

3 P.M. 

These are the conditions under which the 
benefit of this scholarship will be g iven to 
the members of the Scheduled Castes.    So, 
the  conditions  are framed  in  such  a  way 
just to debar them from getting the benefit.    
Whatever     the  Government   is   trying s is 
debarred by these bureaucra ne   these   
conditions   and   rules.    So.   1 would  request 
the Minister to kindly look I into these 
regulations and see that  in fact 
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[Shri Yogendra Makwana.] 

these conditions are removed from the 
regulations. Otherwise, it has no meaning 
Definitely, it is giving by one hand and tak-
ing away by the other hand. It is nol giving 
also. It is only showing that here is a thing for 
you and if you get, they will take i! away. 
This is like it. The benefit of the scholarship 
is not given at all. 

4 
SHRI N. G. GORAY (Maharashtra)' I am 

not convinced by your argument. He gets 
scholarship for two children.  Let him 
have some family planning also. 

St^Rl     B.   RACHA1AH      (Karnataka): 
Why  should  he  suffer? 

SHRI YOGENDRA MAKWANA :_ Even 
if he observes family planning, according to 
the present family planning, he is entitled to 
have three children. Both have six children. So, 
the elder brother's two children when they go 
to college will get the benefit, the three 
children of the poor younger brother will not 
get any benefit. Even according to you, if 
family planning is observed they will not get 
the benefit of  the scholarship.    So,  this  is  
nothing. 

SHRI OM MEHTA : If he does not get 
more than two, then? 

SHRl YOGENDRA MAKWANA: 1 am 
talking about the guardian who is having the 
wards of his younger brother who will not get 
any benefit. These conditio'.is are required to 
be either revised  or  dropped from the  
regulations. 

Over and above these scholarships, unless 
these ashramshalas and hostels are provided 
for the scattered population of the Schednled 
Tribes, it is very difficult for them to receive 
education. Even for the Scheduled Castes, the 
ashramshalas are very useful, and the 
Commissioner himself has stated in the 
Report at page 57 that they are quite 
inadequate. In most parts of the country these 
ashramshalas are quite' inadequate. I do not 
like to quote because the table is very big. If I 
go on quoting, then you will give me less   
time.    But   I   will   only   mention   that 

in paragraphs 2.15 and 2.14, 2.15 and 2.16 on 
pages 58 and 59 the tables are given from 
where it can be seen that these hostels and 
the chhatrashalas for the Scheduled Castes 
and the Scheduled Tribes are also inadequate. 
I would definitely request the Government to 
increase these. 

But   at   the  same   time,   I      would   like 
to      make     one      important     suggestion 
about   these  hostels   and     "Ashrams".    At 
present,   many   of   these      institutions   are 
run by private individuals.    Some of them 
have  t aken   it  up  as  a  matter of business. 
So  many  persons  in  the  name of serving the  
Scheduled Castes  and  in the name of serving      
the   tribal   people   have     started these   
"Chhatralayas"   and      hostels   as     a matter  
of  business,   and   they  make  profit out ofjt.    
According to the rules and regulations,  a  
menu  is  fixed  for the week or foi the month, 
but they never provide food according   to  the   
menu   prescribed.    They give something else 
to the students.    Students are  required to 
work at the master's house   as   servants.    
Most  of  the     family members of the hostel 
management  enjoy the   facilities   of   these   
"chhatralayas"   and hostels.    So,  these  
should  be  taken  away from p r iva te  hands 
and given to voluntary agencies   like   Harijan   
Sevak       Sangh   or any other institution 
which is a registered institution and has a 
regular body to look alter them.    In my State 
in 1958 and 1959 and  even   in   1960  there  
were  some committees  which enquired into 
the matter of hostels,   and   it   Was   found   
that  the   food which   was   given   to   the   
inmates  was   in-adequate   and   the   quality  
also  was  very inferior.    It   was   never   
according   to   the menu.    In some hostels, 
the students were not   given   food   for   two      
days   or   three days   in   a  week.    In   one     
hostel,   it  so happened   that  when   we   
visited,   the   students   had   been   hungry   
for   the   previous three   days.     The,   
Committee   gave   some money  and   some  
sweets  were  purchased from the market and 
given to the students. That   is  the  condition   
in     privately     run hostels.    So   T  would   
request   that     these hostels,     "chhatralayas"     
nnd     "ashrams" should  be taken  away from 
private hands and   given   to   some   agencies   
which   can look   after  the  students   
properly.    If  that 
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is not also adequate, there should be some 
popular committees at the district level or at 
the State level formed out of social workers 
from different political parties, and they 
should be required to make surprise visits to 
these hostels and look into the affairs of these 
hostels. Then alone can we improve these 
hostels. (Time bell rings) Sir, 1 have just 
started and you ring the bell. 

THE VICE-CHAIRMAN
 (SHRl 

JAGDISH  PRASAD     MATHUR):     You 
have taken 15 minutes. 

SHRI YOGENDRA MAKWANA : I am 
now coming to the employment part of it. The 
representation for the Scheduled Castes and 
Scheduled Tribes in the Central Government 
services is quite inadequate. I v?. uld like to 
quote from para 3.35 on page 89 of the Report 
where the percentage of Scheduled Castes and 
Scheduled Tribes in Central Government 
services is given. 

 

Sir. these statistics show that they are quite 
inadequate, in fact, negligible. So far as the 
tribal people are concerned, the percentage is 
0.40. This shows that the reservation in 
services is nowhere maintained. It is not only 
not maintained, but it is totally neglected. 

' The Commission has rightly suggested that 
unless there is 50 per cent recruitment 
reserved for these communities, it will not be 
possible to fill in this percentage. It says: 

".... it was suggested that in order to 
wipe out the deficiency in the repre-
sentation of these communities in Central 
Government services, maximum permis-
sible number of vancancies, i.e. up to 50 
per cent of those filled during a year, 
should, be reserved for the Scheduled 
Castes and Scheduled Tribes, instead of 
22.50 per cent as at present. Information 
regarding action taken or proposed to be 
taken, on this recommendation by the 
Department of Personnel and Admi-
nistrative Reforms has been received in this 
office. It is reiterated that this, as well as 
other recommendations made in that 
Report, which inter alia include extension 
of reservation orders to cover easvs of 
piomotion by selection in, and to. Class II 
and Class I posts should be accepted by the 
Government of India immediately." 

Sir, this is the positon at present. (Time-
bell rings) I am confining myself to the 
Report. 

THE VICE-CHAIRMAN     (SHRI JAG-
DISH PRASAD MATHUR)   * That is all 
right, but you will have to confine to the time. 

SHRI YOGENDRA MAKWANA: 1 am 
only discussing the Report. Many Members 
here   .   .   . 

THE VICE-CHAIRMAN (SHRI JAG-
DISH   PRASAD   MATHUR) :   You   have 
taken  20 minutes.    That is enough. 

SHRl YOGENDRA MAKWANA : I have 
just started. 

THE VICE-CHAIRMAN (SHRI JAG-
DISH PRASAD MATHUR): Then you will 
lake  one  hour.    You  have  already taken 
20 minutes. 
 

SHRI  MAOSOOD  ALI KHAN:  Please 
give- him another 20 minutes. 
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THE VICE-CHAIRMAN (SHRI JAG-

DISH   PRASAD      MATHUR)    :   No, no. 
PLi.ise conclude, Mr. Makwana. 

SHRl YOGENDRA MAKWANA: So, this 
percentage is not maintained. The 
Government has prescribed a     roster for 

lining this percentage. But that roster so not 
observed, not maintained by many of the 
departments. It is my personal experience that 
in many departments, they do not maintain 
this roster. Even the post of Liaison Officer is 
there, but it is   a  decorative  post;   the  
Liaison  Officer 
works in the interest of the Scheduled and  
Scheduled  Tribes.    If  I  may quote   my  
personal  experience  of the Income-tax  
Department   in  Ahmedabad,  the 

;! Officer is himself biased against the 
Scheduled Castes and Scheduled Tribes. He 
never wanted them to come up. On the 
contrary, he denies them promotion. So many 
officers who are due for promotion are not 
promoted for one reason or the other. In many 
departments, they give promotion on an ad-
hoc basis.    Now this 

 promotion is such a matter tha*. one 
cannot represent against it. In ad-hoc 
promotions, there is no reservation. So they 
give ad-hoc promotions. This way they avoid 
the orders issued by the Minis-of Home 
Affairs and by the Government of India. 
Unless t.his is checked, it is not possible to 
bring up the percentage of Scheduled Castes 
people in Government services. 
So far as the economic upliftment of heduled 
Castes is concerned, 1 would like to say that 
a majority of them are landless labourers. 
Unless land is given to them, their economic 
condition will not be improved. Some laws 
are enacted by the Stat? Governments in this 
regard. In my own State, two very good 
pieces of legislation have been enacted. One 
is the Land Ceiling Act and the other is the 
Tenancy Act. But the benefit of these 
measures lever reached the Scheduled Castes 
because the rich peasantry in the villages has 
grabbed almost all the land and the majority 
of the Scheduled Castes people are deprived 
of their right of getting benefit of these lands. 

Toming to Panchayat Raj ... 

THE VICE-CHAIRMAN (SHRI JAG-
DISH PRASAD MATHUR) : Please do not 
take up new subjects. 

SHRI YOGENDRA MAKWANA : I have 
many things to say . I have not, for instance, 
touched upon the problem of untouchability, 
and many other things. If you prevent me 
from speaking, I will conclude. In conclusion, 
I would say that untouchability is a great 
stigma on our nation and unless il is removed, 
the condition of Scheduled Castes will not be 
improved. It is not only a problem of law and 
order. It is also a problem of education and 
propaganda. One Shri Dinanath Tavkar had 
written a very good article in the Times of 
India of 29th July.. With a quotatiofi from 
that, I will stop. In this article he has 
impressed upon the authorities that this 
requires propaganda and education of the 
public. He says : 

'"The fact is that most Indians are con-
servatives, the difference being that of 
degree and quality only. The conservatism 
of those who perpetrate atrocities on 
Harijans or other minorities maybe crude 
and vulgar; that of the people who expose 
the revival of ancient language, culture and 
customs is refined. So, we find that All 
India Radio has enough time and money 
for Sanskrit bulletins, and plays 
innumerable bhajans and Kirt.ins. Vast 
sums are spent by governmental agencies 
on kumbhamelas and all sorts of religious 
worships. But not even a fraction of it is 
spent on teaching and inculcating among 
the people a scientific attitude, rational 
thinking, humane behaviour, the spirit of 
tolerance nnd respect for the rights of 
others. These ideas do not have a due place 
in the school and college curricula. Most 
people get enraged when someone refuses 
to sing Vande Mataram, but few arc moved 
at all when they hear about the inhuman 
treatment meted out In Harijans and 
Adivasis. Conservatism has made our ideas 
of priority topsy-turvy . .-."• 
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THE VTCE-CHAIRMAN (SHRl JAG-
DISH PRASAD MATHUR) : I am now 
calling Shri Bhardwaj. 

SHRI YOGENDRA MAKWANA: With 
these words, I conclude.    Thank you. 

SHRI JAGAN NATH BHARDWAJ 
(Himachal Pradesh) : Mr. Vice-Chairman, 
firstly dealing with the report, I ^vould say 
that the report has thrown much light en the 
problem. It is more of a descriptive nature, 
rather than implementation-oriented. The way 
in which things have been described in this 
report just creates a sort of bitterness among 
the other classes in the society. This is an 
administrative matter i am surprised why such 
things should have been described so 
colourfully in the report. I would say that the 
report should be brief, implementation-
oriented and suggestive in nature. And, Sir, it 
should be placed before the Parliament every 
year, at the most within six months from the 
end of a particular year. For example, the 
report for the year 1973-74 should have been 
out by the 31st October, this year and 
discussed in the Parliament. No matter 
whether the States send the report or not, 
whatever is available should be included in 
the report immediately after the close of the 
year. 

Sir, I have very carefully heard most of the 
speeches delivered here on this problem and 
to me it appears, as the Urdu saying goes, trtsr 
srscTT W ^j ^^r^r i the more the Government 
is seized of this matter, the greater the 
complications that come up. What is the 
reason for this ? I think the way in whicfi we 
try to tackle this problem is somethink which 
requires deep thinking over it. We talk of 
secularism. But what is happening actually ? 
As some honourable Member has rightly said, 
what happens here gives encouragement to the 
rising of new class. We say that ours should 
be a classless society. But the way in which 
things are drifting shows that the society is 
becoming clearly and obviously  a two-class 
society. 

It has been said that the Hindus are doiig this 
and thai and that the Harijans are doing this 
and that. This means that bitterness is 
growing in this society and a sort of barrier is 
being built up between the Harijans nnd the 
non-Harijans. So  .. . 

AN   HON.   MEMBER   :      By   whom   ? 

SHRI JAGAN NATH BHARDWAJ : I am 
not blaming anybody. I am only trying to 
analyse the problem. 

SHRi O. P. TYAGI : It is the Congress 
party. 

SHRI  JAGAN   NATH  BHARDWAJ    : 
What I mean to say is that this problem is a 
complex problem arfd this problem is more of 
a social nature and it should be dealt with in 
that way only. I am all for the welfare and 
upliftment of the Harijans and for tht/ raising 
of the standard of living of the Harijans and 1 
think that there should be a proper approach 
to the prob-leiii. This is what I mean to say. 
This pi "Mem is more of a social nature than 
of an economic nature. So far as ihe 
Scheduled Castes and Scheduled Tribes are 
concerned, this problem seems to me to be 
more of a social nature than of an economic 
or arthik' nature. There are other sections or 
classes in the society which are feeling 
disturbed over this that the Harijans are being 
given everything and there are also other 
people in the society who claim equality with 
others. So, a sort of hatied is growing in the 
society now. So, I say that the economic 
aspect of this problem should be tackled in a 
different way and should be separated from 
the social aspect of the problem. Some of my 
friends just now said that there should be 
more and more social organisations to tackle 
this problem. The Harijan Seva Sanghs and 
other such associations should" be thoroughly 
reoriented and they should be asked to do this 
work properly and they should be encouraged 
if they come up on sound and scientific lines 
and some other ways of tackling his problem 
should be thought of. For example. Mr. 
Makwana   suggested   that  there  should  be 

»
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j|Shri Jagan Nath Bhardwaj] seme voluntary 
agencies at the district level. In this 
connection, I would suggest that at the State 
'level there should be a Harijan Welfare 
Board and it should be a statutory body and it 
should be vested with full powers to look 
after the welfare of the Harijans in a way 
which does nol create any hatred in any 
section of ihe society. It means that the social 
aspect of the problem should be tackled in 
this manner through voluntary organisations 
and also with the help of the Government and 
if funds are to be spent, more und more funds 
should be spent-on this type of work so that 
the Harijans are brought nearer the caste 
Hindus and other progress-sive communities, 
t 

Then, Sir, I would like to suggest that 
there  should be inter-caste marriages to 
bring the Harijans nearer the caste Hindus. 

SHRI N. H. KUMBHARE : How to bring 
about that ? Who will take thi? in i t iat ive ? 

SHRI  JAGAN   NATH   BHARDWAJ    : 
We the Members of Parliament, instead of 
making speeches here, should go to these 
people and work for the welfare of Harijans. 
If we do that, this can be brought about. After 
all, we are all brothers and we cannot afford 
to be separate and we cannot afford to live 
apart and we cannot afford to live in a state 
of mutual bitterness. We have to think in 
terms of mutual love and mutual 
understanding, which arc the basis of 
democratic working. . . 

SHRI N. H. KUMBHARE : Why should 
not an MP, who has got a son, get him 
married to a Harijan girl, or if he has got a 
daughter, get her married to a Harijan boy ?   
.   .   . 

SHRl  JAGAN  NATH   BHARDWAJ :   1 
am not against that. We should build an 
atmosphere that is congenial to this type of 
thinking as my friend has said. We will have 
to make efforts. But there ' should be some 
incentives for inter-caste marriages  .   .   . 

SHRl O. P. TYAGI : From the Government 
side  .   .   . 

SHRI   JAGAN   NATH   BHARDWAJ   
: 

Socially. Supposing there is a Harijan girl 
you should build an organisation for her 
marriage with a Brahmin boy, or vice-versa. 
People will come forward. There should be 
an incentive. It is not only the Government \ 
nich can do something: it is we who can do 
something. You can also do something. 
Everybody can do something. What 1 mean 
to say is, we have to make a shift in the way 
in which the problem is being tackled, and do 
it in two parts, social aspect and economic 
aspect, so that no bitterness is created in the 
society but there is an atmosphere of love .   .   
. 

SHRl N. H. KUMBHARE: These days, 
boys and girls marry for love, not for in-
centives . . . 

(Interruption) 

SHRI JAGAN NATH BHARDWAJ : 
What I mean to say is that we have to live 
together and we have to build up our 
democracy. We have to kill the hatred. We 
have to kill the mutual bitterness. We have to 
create an atmosphere of love, if not between 
boys and girls, between men and men. as my 
friend stilted . . (Interruptions) 1 am not 
against giving any help to the Harijans. But 
we should go more and more into the depth 
of this problem and try to do something to 
solve  it  in  a  better wav. 
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SHRI N1REN GHOSH [.West Bengal;: So 

many stories have come out during the   .   .   . 

- SHRI SANAT KUMAR RAHA (West . 
Bengal): Mr. Vice-Chairman, Sir, my previous 
speaker, hon'ble colleague from the Coiigresg 
side, has given, some certificates for the 
Government and the Prime Minister, Shrimati 
Indira Gandhi, when the issue of Schednled 
Castes and Scheduled Tribes has. been 
undermined by hirn. Sir, I think r.o-body is 
attracted to this report because there are no new 
achievements in this Report published year after 
year. Whatever is there, every year we find many 
stories of 

 



 

dismal failure on the part of the Government. 
Sir, the entire House is one with one idea that 
Government in respect of implementation of 
whatever promises Government have been 
making or whatevei recommendations have 
been made by different Parliamentary 
Committees, have failed. 1 his is a glaring 
truth which comes out in wll the reports of all 
Parliamentary Committees regarding 
Scheduled Castes and Scheduled Tribes and 
the Commissioner's Report. Sir, how is it that 
year after year the provisions of the 
Constitution in 'his regard are not being 
implemented? This is the sharp question 
which comes cmt of these discussions. Sir, 
after having gone through this Report I have 
come to this conviction that the Government 
have no serious planning regarding the 
upliftment and development of this 
community. Sir, the Government has no 
pointed concentration on this national 
problem. Sir. v.e all in one voice say that it is 
a question of 22 per cent of our population. As 
social scientists we can grasp this matter that 
there are two 1ypes of exploitations in our 
country. One type of exploitation is by the 
capitalists and landlords. And there is another 
type of exploitation in India from which they 
have been suffering long for thousands of 
years, i.e. the exploitation by the upper caste. 
After 27 - of our Independence, we have not 
been successful to eradicate this blot from our 
national life. If there is no political will and 
determination to eradicate untouchability, it 
cannot be solved. The administration can be 
given such direction and the Minister should 
be given such responsibility tbat they must 
have to explain before the House why they 
should carry on their functions without any 
achievements. I think there should be specific 
responsibility fixed on the Minister. A 
Minister of Cabinet rank should take absolute 
charge of the department of upliftment of 
Scheduled Castes and Scheduled Tribes. Let it 
be tried for five years and see what we can 
achieve. My amendments follow this 
fundamental point. If there is no 
determination and will, if no responsibility is 
fixed, if there is ignment of task or job to the 
administrative officers as well as the Minister, 

this Government cannot implement the 
recommendations of these committees 
which are very valuable. 

Year after year we see from the Reprrt 
that the office of Commissioner for Sche 
duled Castes and Scheduled Tribes is an 
orphaned child created by the Centre. 
Neither the Centre nor the State Govern 
ments look after it. Why ? The State 
Governments neglect it. They do not give 
any reply to the Commissioner's circulars. 
So, the latest reports are not available to 
us. This is a sad picture regarding the 
co-ordination between the Centre and the 
States. As regards the upliftment of this 
national force, which is at least 22 per 
cent of our population, this is the glaring 
picture which an independent country 
cannot tolerate. ' 

As far as my amendments go, a Cabinet 
Minister should be in absolute charge of the 
department of development of Scheduled 
Castes and Scheduled Tribes. My second 
amendment says that some guidelines 
should be given to the States to implement 
the schemes. If it is not implemented, the 
States will have to give an explanation to 
the Centre. There must be some such 
understanding between the Centre  and the  
Slate Governments. 

My third amendment is there should be , a   
tirne-bound   phased     annual   programme 
for  the  development  and    unliftment     of 
Scheduled Castes and Scheduled Tribes. If the   
target   is  not   achieved,      explanation 
should be called for from the persons who are 
assigned the task.    If the Minister fails to 
perform his task, he will have to resign from   
his  office.   Another   Minister  sTiould come 
in his place and take up the responsibility,  so  
that  the  Scheduled  Castes  and ; Scheduled 
Tribes cannot be suppressed any j more.   
These   are   my   main   recommenda-: tions. 

I  would finish  by saying that the Com-
missioner for Scheduled  Castes and Sche-
demanded  some staff.   Whv do you not give 
it ?    Whv should the Ministry   neglect  the   
demands     of  the   head- 
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[Shri Sanat Kumar Raha] 
quarters office ? Similarly, the offices in the 
States are suffering from shortage of •staff. 
Adequate money is not given to them. Unless 
sufficient money is allotted according to the 
size of the population of Scheduled Castes and 
Scheduled Tribes. nothing can be achieved. 
All these, thirds are very serious. I reouest our 
Minister. Mr. Om Mehta, that he should 
seriously consider my amendments. 1 hone the 
House will accept my amendments. 1 hope he 
wiH go into the matter and there will be a 
Minister absolutely in charee of the 
Department of Scheduled Castes and Sche-
duled Tribes at least for the coming five years. 

 
THE MINISTER OF STATE JN THE 

MINISTRY OF HOME AFFAIRS (SHRI OM 
MEHTA): Sir, I am very thankful to the 
Members from both sides who participated in 
this important discussion. As you know, it is 
only about a month back that myself and Mr. 
Reddy came to this Ministry. And as soon as 
we came to this Ministry, we tried that at the 
first opportunity available we should place 
this twenty-first Report of the Commissioner 
for Scheduled Castes and Scheduled Tribes 
before both Houses of Parliament so that the 
Members have an opportunity to speak on it 
and give us the benefit of their ideas and also 
for the future we can get guidance from the 
ideas which they will be expressing from both 
sides of the House. About 30 Members of this 
House participated in the discussion. There 
were Members from the Scheduled Castes and 
from the Scheduled Tribes and some who 
were non-Scheduled Caste and non-Scheduled 
Tribe Members also participated. And it was a 
very good discussion. And I am very thankfiil 
to them for the suggestions that they have 
given. 

As you know, Sir, this is a major national 
problem of a serious nature and of wide 
magnitude concerning human dignity and 
development, and as such, it needs to be 
tackled with equal seriousness, gravity and 
intensity, so that the weaker sections of the 
society could be brought up to the general 
standard in the country in as short a time as 
possible. In order to achieve this, it is 
absolutely essential to create among all 
concerned a sense of commitment anti deep 
sense of personal concern for these down-
trodden communities. And this is not a 
problem of recent origin; this has been with us 
for thousands of years. When we were not 
independent, even at that time this problem 
was with us. But when our country achieved 
independence, we tried to tackle this problem 
on a war-footing. And I am proud to say that 
for the first time major attention was paid to 
this problem. And I may say that vgth the 
steps which we have taken up till now we 
have not been able to solve all the problems. 
As was rightly pointed out by some of our 
friends, it is not only a social problem, it is an 
economic problem also. But still by taking 
those steps we have tried to solve them. We 
have not been able to solve them completely 
but still we have achieved something of which 
myself and the Government of Shrimati 
Tndira Gandhi can be proud. 

About the points which have been raised by 
the hon. Members, I will come to them, to 
each and every point. But there have been 
some points which have been touched by 
almost all the Members, and I will try to reply 
to them, and after that I will come to their 
specific points. 

Sir, many Members have raised the ques-
tion of education. The educational pro-
grammes have yielded high dividends since 
1931. I will request the Members to note that 
in 1931 the literacy rate of the Scheduled 
Castes was 1.9 per cent as the general literacy 
rate of 9.5 per cent and that of the Scheduled 
Tribes 0.7 per cent. This rose to 14.71 per cent 
for Scheduled Castes and 11.29 per cent for 
Scheduled Tribes during 1971 against the 
general literacy  rate of 29.46 per cent. 
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Thus, in the case of the Scheduled Castes 
the literacy rate rose about eight times and in 
the case of the Scheduled Tribes it rose to 16 
times, when Ihe general literacy rate rose 
only just over three times during ;he last 40 
years. Sir, this rise in the literacy rate was 
made possible by the various educational 
schemes launched by the Government. In the 
post-matric education the improvement has 
been considerable. In the beginning of the 
First Plan, 1164 scholarships were awarded to 
the Scheduled Caste and Scheduled Tribe 
students. This number is expected to reach 
the figure of 3,50,000 in' the current year. Tn 
other words, more than 200 times as many 
Scheduled Caste and Scheduled Tribe student 
are under-going higher education as they 
were  in  the   beginning  of  the  First  Plan. 

4  p.M. 

Also, Sir, in the successive plans the ex-
penditure on post-matric scholarships has 
been on the increase. It was Rs. 2 croies in 
the irst Plan, Rs. 7.36 crores in the second 
Plan, Rs. 17.5 crores in the third Pian and Rs. 
57.94 crores in the Fourth Plan. Hostels 
numbering 4,500 have been constructed 
throughout the country to accommodate 
Scheduled Caste and Scheduled Tribe 
students. 

SHRI O. P. TYAGI: Foreign scholarships. 

SHRI OM MEHTA: I am coming to that. 
Eight hundred Ashram schools have been 
established tn various parts of the country 
particularly for the sake of the Scheduled 
Caste and Scheduled Tribe students in 
accordance with the constitutional provision. 
Orders have been issued reserving percentage 
of vacancies in the Government, reservation 
percentage being 15 in the case of Scheduled 
Castes and 7-1/2 in the case of Scheduled 
Tribes. Sir, in this connection I would like to 
say that to tackle those problems Mrs. Indira 
Gandhi and her Government appointed a very 
high-power committee to review 
representations of the Scheduled Castes and 
Scheduled Tribes  in the services.   The 
Chairman of 

this high-power committee is the Prime 
Minister herself. On this committee arc the 
Minister of Home Affairs, the Minister of 
Agriculture, Shrj Jagjivan Ram, the Minister 
of Stale in the Department of Personnel, the 
Secretary, Ministry of Home Affairs, 
Additional Secretary, Director-General, 
Bureau of Public Enterprises, Ministry of 
Finance, Director-Seneral, Backward 
Classes, Director-General, Employment 
Exchange and tbe Director-General of 
Employmcnl and Training. This Committee 
has been appointed only recently. The 
Committee had five meetings so far. The last 
meeting was held on 9-4-74. 

In regard Io the progress in Ihe recruitment 
of Scheduled Castes and Scheduled Tribes. 
Sir, in the I.A.S, in the last ten years we have 
rec i i ired 1,248 out of which 229 are 
Scheduled Castes. In the I.P.S., out of 765, 
139 are Scheduled Castes and Scheduled 
Tribes. So I must say that in the I.A.S, and 
the l.P.S. and also in Class I and Class II 
Central Services to which recruitment is 
made on the basis of competitive 
examinations, all the reserved vacancies have 
been filled by the candidates of these 
communities except in one or iwo 
examinations in which there has been a 
shortfall. 

Sir, when Mr. Shekhawat was speaking in 
the morning he said something about 
reservation in the public sector undertakings. 
As regards public sector undertakings under 
the control of the Central Government, 
directives finalised in consultation with the 
Department of Personnel and Ministry of 
Law were circulated by the Bureau of Public 
Enterprises to the various administrative 
Ministries concerned in September, 1969 nnd 
again in February, 1971 and in May, 1974 for 
issue to the Undertakings under their control 
for making reservations for Scheduled Castes 
and Scheduled Tribes in their services on the 
lines of the reservations in the services under 
Government. I am proud to say, Sir. that up to 
this time we have Scheduled     Caste     and     
Scheduled Tribe 
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employees in the public sector undertaking as 
on 1-1-1971 as follows:— 

(Excluding sweepers) 

SHRI Js'. G. GORAY: I pointed out these, 
figures and I tell you that from 1970 to 1972 
the percentage has fallen actually. 

SHRI OM MEHTA:  It is  because  earlier the 
recruitment was very high.    I will i lie 
percentage. 

 

"The best course in that case should be to 
amend article 33X of the Constitution under 
which the Commissioner's appointment has 
been made by tbe President, to make it clea? 
that the Commissioner would investigate into 
safeguards provided for the Scheduled Castes 
and Scheduled Tribes in the Constitution, 
other than those indicated in article 16(4), 
320(4) and 335 of the Constitution." 

 
SHRI OM MEHTA: The increase in literacy 

and education has also brought with it problems 
of unemployment. In" order to tackle this, pre-
examiriation training centres have been opened 
throughout. the country to impart coaching to 
candidates appearing in Central and State 
Services examinations. Sixteen such centres, 5 
for All India Services 'Allahabad, Jaipur, 
Madras,   Patiala   and   ^oona)   and   11   for 

 

SHRI OM MEHTA : I will come to your 
point. 



 

. State Services (Andhra Pradesh, Bihar Delhi, 
Gujarat, Haryana, Karnataka, Kerala, Madhya 
Pradesh, Orissa, Uttar Pradesh and West 
Bengal) are functioning at present, ic addition, 
there is also an arrangement to get certain 
number of candidates for All India Services 
coached by the Rau's   r.A.S.   Study  Circle,  
New  Delhi. 

As a result of taking up this scheme, the 
quota reserved for the candidates of these 
communities in the I.A.S., I.P.S. and other 
Central. Services is filled in full from the year 
1964 onwards. As a result of provision of 
coaching facilities, about 36 candidates have 
been able to qualify finally for the 
appointment in the All India Services etc. 
competition held by the  U.P.S.C,  in October,   
1973  alone. 

In order to keep pace with the march of 
time, students belonging to the Scheduled 
Castes and Scheduled Tribes are encouraged 
to take up scientific and technical education. 
Seats to the extent of 20 per cent are reserved 
for them in technical and scientific 
educational institutions. Reservations have 
also been made in the various industrial 
training institutes and the students are 
provided with stipends. In the beginning of 
1973 over 18,000 Scheduled Caste and 
Scheduled Tribe candidates were undergoing 
training in the 357 industrial training institutes 
to get training as wireman, electrician, welder, 
carpenter, turner, etc. These students are paid 
stipends at the rate of Rs. 45 per student per 
month. 

Just now Shri Tyagi asked a question about 
foreign scholarships. Deserving students 
belonging to the Scheduled Castes and 
Scheduled Tribes are also encouraged to go 
abroad for studies by awarding them 
scholarships. Under this scheme so far 232 
scholars have been awarded scholarships for 
studies abroad. 

SHRI RABI RAY: Out of? 

SHRI

OM MEHTA : It is not here.        r 
78  RSS/74—7. 

The scheme of tribal development blocks 
has been the most important economic 
development scheme for the Scheduled 
Tribes. There are at present 504 Tribal 
development blocks throughout the country 
which cover all the areas with tribal 
concentration of 66.3 per cent and above. 
Each tribal development block is allotted Rs. 
10 lakhs in stage I, Rs. 5 lakhs in stage II and 
Rs. 10 lakhs in stage III. In addition, the block 
gets Rs. 12 lakhs in stage I and Rs. 5 lakhs in 
stage II from the community development 
sector. 

So, Sir, like this we are trying to do 
whatever is possible so that the economic 
conditions of Scheduled Castes and Tribes 
improve and they are brought to the general  
level   of  other  people. 

Hon. Members have raised several points. 
One by one I will deal with those points and 
satisfy the hon. Members who have raised 
them. 

Shri Deorao Patil raised the point that there 
are many area restrictions in the lists of 
Scheduled Tribes which are a cause of many 
anomalies and difficulties for tribals. The 
tribalr are not able to derive benefits because 
of such area restrictions. These restrictions 
should, therefore, be removed. 

It is true that there are area restrictions in 
the lists of Scheduled Tribes. With a view to 
removing the area restrictions, wherever 
necessary, and also other anomalies  which  
exist in the lists of Scheduled 
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Castes and Scheduled Tribes, the Govern-
ment introduced the Scheduled Castes and 
Scheduled Tribes Order (Amendment) Bill 
in the Lok Sabha in 1967. This Bill, 
however, lapsed due to the dissolution of 
the Fourth Lok Sabha in December, 1970. 
A fresh Bill for revising the lists of 
Scheduled Castes and Scheduled Tribes 
which inter-alia will also seek to remove 
area restrictions is being prepared in con-
sultation with the Ministry of Law and 
Justice and we hope to introduce this Bill in 
the near future, in the minimum possible 
time. 

Shri D. K. Patel, the only backward class 
Member, from Ian Sangh, also raised a 
point. I expected that Jan Sangh which is 
saying so much for Scheduled Castes would 
at least have one Member from that 
community in the Rajya Sabha. You know 
there is no direct election to this House 
because Rajya Sabha members are elected 
by the State Afsemblies. I thought they 
would have at least one Scheduled Caste 
member to speak for Scheduled Castes 
Unfortunately Shri D. K. Patel 

 

Sir, Mr. D. K. Patel raised the point that 
the employees of the forest labour co-
operatives are sophisticated and do not 
belong to the tribal groups. Local Scheduled 
Tribes should be trained and employed in the 
co-operative societies. A Study Team on Co-
operative Structure and a Study Group on 
the Relief of Indebtedness, Land Alienation 
and Land Restoration in the Tribal 
Development Agency projects were 
appointed by the Government of India, 
Ministry of Agriculture. This Team has 
suggested certain basic features on the 
approach to co-operative development for 
the tribals in the project areas. The State 
Governments hava already been advised to 
adopt the model suggested by the Team for 
the preparation pf integrated tribal 
development projects. 

Sir, Shri Buragohain raised the point that 
no separate hostels should be established for 
the Scheduled Castes, but only reservation 
for them should be made in the general 
hostels. Sir, there cannot be two views on 
this. The Government is in full agreement 
with the view expressed by. the honourable 
Member that there should not be separate 
hostels for the Scheduled Caste and 
Scheduled Tribe students. Keeping this in 
view, seats in the existing Scheduled Tribe 
hostels in the States and the Union 
Territories are teserved for the uon-
Scheduled Caste and non-Scheduled Tribe 
students, particularly in the case of the 
Scheduled Caste hostels to give them a 
cosmopolitan character and the States and 
the Union Territories have been requested to 
consider the desirability of issuing ins-
tructions that if a non-Scheduled Caste 
student refuses -accommodation in a hostel 
run for the Scheduled Castes or Scheduled 
Tribes, he should not be allowed accom-
modation in any other hostel. 

[Mr. Deputy Chairman in the Chair] 

In the general hostels also effort^ are 
made to reserve seats for the Scheduled 
Caste Students. 

Sir, Mr. Buragohain raised another point 
that a coaching-cum-guiding centre should 
be established at Shillong or Gauhati 
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for catering to the needs of the North-Eastern 
Region. Sir, there are at present four 
coaching-cum-guiding centres at Delhi. 
Kanpur, Jabalpur and Madras and these are 
run by the Director General of Employment & 
Training. The purpose of these centres is to 
coach the Scheduled Caste nnd Scheduled 
Tribe candidate for Class TH posts so that 
they may gain confidence to face interviews. 
For this purpose, the main criterion for 
selecting the location of such centres is~ that 
there should be a fairly large number of regis-
trations in the Employment Exchanges and 
also there should be a fairly good employment 
potential. In Gauhati and Shillong, Sir, the 
number of persons registered with the 
Employment Exchanges is not large and, 
therefore, the opening of such centres in these 
places will have a low priority But still I may 
assure him that whenever we think of opening 
any coaching centre, we will keep Shillong in 
view. 

Sir, Mr. D. K. Patel said that there are 
delays in the grant of post-matric scholarships 
and that ad hoc payments should be made at 
the beginning of the academic year. The 
Government is fully aware of the strength in 
this argument that the delay in the dis-
bursement of scholarships defects the very 
purpose of the scholarships as the benefi-
ciaries belong to the poorer sections of the 
society. The Ministry has, therefore, been 
repeatedly impressing upon the State Gov-
ernments, who are the implementing authori-
ties, to take suitable steps to eliminate the 
delays in the disbursement of scholarships 
One of the suggestions made by the State 
Government was the adoption of measures 
like ad hoc advances so that the students get 
some monetary help when they join the 
colleges. The replies received from the State 
Governments show .that some of them like 
Gujarat, Haryana, Kerala, Karnataka, 
Maharashtra, Tamil Nadu and Orissa have 
implemented the suggestion and all the State 
Governments have taken steps tc minimise the 
delays in the award of scholarships. 

Sir, Mr. Rachaiah yesterday and> Mr. 
Makhwana tod&y raised the point about the  
restrictions  which  have been  recently 

placed on the scholarships, which are post-
matric scholarships, which are being given to 
the Scheduled Caste and Scheduled Tribe 
students. 

As I said earlier, it is for the first time that 
we are spending about Rs. 107 crores on post-
matric scholarships. I cannot say actually that 
we have "doubled the amount of scholarships, 
but in some cases it has been doubled, while 
in some other cases there is an appreciable 
increase in the amount which would be given 
to Scheduled Caste students . . . 
(Interruptions). Also a girl student will be 
getting an increase of Rs. 10 and Rs. 15 over 
what a boy student would be getting. 

To rationalize the whole thing, we have Io 
put some restrictions. These are not 
restrictions as such; these would not hinder 
the progress of Scheduled Castes. One 
restriction which has been imposed is that 
students in fulltime employment will not be 
eligible. Students pursuing their courses at the 
ITIs will not be eligible. Only two children of 
the same parents will be entitled to receive 
scholarships. 

Sir, the main consideration before the 
Government has been that the provision of 
scholarships to those in full time employment 
was leading to a considerable misuse, 
particularly in large urban areas where Ihere is 
a mushroom growth of institutions of higher 
education. If an individual ha* full-time 
employment, he can support himself and 
finance his own education, which,* in any 
case wiH be on.part-time basis.. .  

SHRI YOGENDRA MAKWANA: Why 
only the children of a parent ? This should be 
for guardians also      .   . 

SHRI OM  MEHTA :  Yes. The second 
restriction is that students pursuing their 
courses at the 1TI will not be eligible. 
Students pursuing ITI courses are already 
provided under the scheme of D.G.E&T and 
State Governments, and they get altogether 
Rs. 45 per month. Many of the ITI courses do 
not require matriculation as the minimum 
qualification for admission. Therefore, they 
do not qualify under the general scheme of 
post-matric Fcholarships. 
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[Shri Om Mehta] ' 
The third thing is that all the children of the 

same parents on guardian, as said by Mr. 
Makwana, will not be entitled to receive 
scholarship; only two children in a family can 
get full assistance. If two children in a family 
get full assistance for higher education, it can 
reasonably be expected that it will support the 
education of others in the family. If two 
members in a family receive University 
education, the status of the family is also 
expected to rise automatically, not requiring 
State assistance. I have said that Rs. 187 
crores have been provided. But there is no 
fixed amount. We have written to the States. 
All those students who come to the post-
matric class, whether it is engineering, M.A., 
M.Sc., etc. will get scholarships. Nobody 
would remain without a scholarship. 

SHRI R. RACHAIAH : Why only two 
children in a family ? ... 

SHRI OM MEHTA : We want family 
planning. We do not want Mr. Pahadika 
produce half-a-dozen children.   .   . 

(Interruptions) 

Mr. Barman also raised some points. The 
Tribal Reserve created-by the Maharaja for 
protecting the tribals should not have been 
done away with. The tribals have been 
reduced to a minority in Tripura with the 
influx of refugees from Pakistan and are 
being exploited. The Tripura Land Revenue 
Act, 1960, is not being implemented. The 
land belonging fo the tribals has been 
grabbed by land-grabbers and moneylenders. 
The present legislation legalises all land 
transactions up to 1969. This has deprived the 
Scheduled Tribes of their land. 

Sir, the Tribal Reserve Order issued by the 
Maharaja of Tripura was repealed on account 
of the following reasons. (1) Major portion of 
the Scheduled Tribe population, about 66 per 
cent, has beerr staying voluntarily outside the 
erstwhile Tribal Reserve interspersed with 
non-tribal population.    (2) The erstwhile 
Tribal 

Reserve and reserve forest constituted over-
lapped one another with definite dis-
advantages to the latter. (3) It served only five 
tribes as against 19 recognized tribes of 
Tripura and was thus discriminatory in 
nature. 

SHRI B. * D. BARMAN: You irfty extend 
it to 19 tribes. But why was it restricted to 5 
tribes? 

SHRI OM MEHTA : The Tripura Land 
Revenue and Land Reforms Act, 1960, has 
been amended by Tripura Land Revenue and 
Land Reforms (Second Amendment) 
Ordinance, 1974. This ordinance envisages 
preparation of field index of every plot in a 
village recording the status of the actual 
possessors which would take care of any 
disputes arising out of tribal land having been 
occupied by non-tribals. Further, the said 
ordinance empowers officers of the State 
Government to restore possession of illegally 
alienated tribal land to the original tribal 
owners. The ordinance does not bar any 
aggrieved persons from seeking redress in 
civil courts in matters of land alienated prior 
to 1-1-1969. 

Shri Brahmananda Panda spoke about the 
inadequate development in tribal areas. 
According to 1971 census, the population of 
Scheduled Tribes constitutes about 7 per cent 
of India's population. In pursuance of the 
constitutional provision, the welfare of 
backward classes has been receiving the 
attention of the Government since 
Independence. Special programmes for the 
welfare of backward classes have been 
undertaken in the successive Five Year Plans 
and the size of the investment on special 
programmes for the welfare of Scheduled 
Tribes has been increasing from Plan to Plan 
as will be seen from the progress of 
expenditure indicated below :— 
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During the Fifth Plan, a new strategy for 
the development of Tribal Areas has been 
evolved. According to this, Sub-Plan, 
Integrated Tribal Development Projects have 
to be prepared to cover all areas having more 
than 50 per cent of tribal concentration. 

Shri N. G. Goray said that there was a 
heavy drop-out in primary and middle stages 
of education. This is due to the economic 
conditions of the Scheduled Castes and 
Scheduled Tribes. The States should be asked 
to take steps to minimise such wastage. The 
educational facilities proposed to be created 
during the Fifth Plan, will primarily benefit 
the Scheduled Caste, the Scheduled Tribes 
and other weaker sections of the population. 
Incentives, in the form of free mid-day meals, 
books and stationery, stipends and uniforms 
and attendance scholarships for girls, are 
proposed to be provided for promoting 
enrolments and, what is more important, to 
ensure the retension of the children in school 
for the full period. The outlays provided for 
these incentives in the educational plan will 
be utilised mostly for the benefit of the 
weakest sec-lions. Provision has also been 
made for the establishment of Ashram 
Schools in tribal areas. As Goray Ji knows, 
the poverty of the household is the major 
reason for premature withdrawal of the child 
from the school. Studies have revealed that 
the incidence of wastage and stagnation is 
much higher in the case of the Scheduled 
Castes and the Scheduled Tribes children. The 
organisation of part-time classes can, by 
enabling the children to receive instructions at 
a suitable time, substantially reduce the 
withdrawal from school of the children of the 
weaker sections for domestic chores, thereby 
improving their chances for further education. 

In short, our endeavour will be to reduce to 
the maximum extent drop-outs wherever they 
occur by providing suitable facilities to the 
children belonging to the Scheduled Caste and 
Scheduled Tribe communities. The States will 
also be sounded to take remedial measures to 
achieve the objective*. 

Shri Rabi Ray raised a point about the 
powers of the Commissioner to investigate 
into service safeguards and calling the 
relevant records. Sir, the Commissioner for 
Scheduled Castes and Scheduled Tribes has 
raised the following two questions : (i) 
whether he can call for the original records 
and files in specific cases where complaints 
have been made to him so that ho can satisfy 
himself that the safeguards provided for the 
Scheduled Castes and Scheduled Tribes in the 
Constitution have not been violated. Sir, it has 
been considered at the highest level. And a 
high-powered committee under the 
chairmanship of the Prime Minister 
considered this problem and some decisions 
have been taken. These decisions are: Files 
relating to the appointment of candidates 
belonging to the Scheduled Castes and 
Schedule Tribes against the reserved quota 
should on demand be made available to the 
Commissioner for Schednled Castes and 
Scheduled Tribes. In all other cases, 
comprehensive notes explaining the position 
may be furnished to him. Should the 
Commissioner have any reservation or doubts 
in regard to the explanation given, the matter 
may be referred to the Home Secretary who 
will go through the original records and 
answer the queries by the Commissioner, and 
wherever possible he will also send the record 
with the file, and the Scheduled Castes and 
Scheduled Tribes Government employees 
njay be permitted to write to the 
Commissioner for Scheduled Castes and 
Scheduled Tribes direct on matters relating to 
the appointments against the reserved  quota. 
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SHRI N. H. KUMBHARE (Maharashtra): 
Sir, the question is, when the Commissioner 
has got the power, the report is given by the 
Home Secretary. Now the report is given by a 
person against whom there is a grievance that 
he has done something which amounts to 
injustice to a particular employee. Here the 
question is whether the Commissioner could be 
given the power to look into the records of a 
particular case. 

M

R. DEPUTY CHAIRMAN : Mr. Rabi Ray, you 
have made your point very clear. Let him 
continue. 

SHRI OM MEHTA : Sir, Mr. Kumbhare 
raised one other point that the Report of the 
Commissioner is usually annual but this time, 
the Report covers the period of two years, 
which is contrary to the direction of the 
President. The present Report covers two years, 
viz. 1971-72 and M>72-73. Since the post of 
Commissioner was vacant for near about a 
year, it was not possible for the Commissioner 
to be up to date with the submission of his 
Reports. 

 
MR. DEPUTY CHAIRMAN : You are 

going on repeating it.    Let  him  reply. 

SHRI OM MEHTA: Mr. Kumbhare, I have 
already said that files relating to the 
appointment of candidates belonging to the 
Scheduled Castes and Scheduled Tribes 
against the reserved quota should on demand 
be made available to the Commissioner. 

 

SHRI N. H. KUMBHARE : When the 
Home Secretary could call for and examine 
the files, why not the Commissioner? The 
Commissioner has got a better status, and he 
is a man of independent status. 

SHRl RABI RAY: They do not trust hirn. 

SHRI OM MEHTA : We trust him. It is our 
fairness that the President appoints the 
Commissioner for Scheduled Castes and 
Scheduled Tribes. 

(Interruptions). 



 

Sir, the Commissioner made a request for 
permission to submit a report covering the 
years 1971-72 and 1972-73. The request of 
the Commissioner was agreed to after 
obtaining the approval of the President in the 
matter. In future, the Reports of the 
Commissioner will, however, continue to be 
annual. 

SHRI N. H. KUMBHARE: Sir, the 
Constitution envisages that this problem of 
Scheduled Castes and Scheduled Tribes will 
be taken up with due care, more care. I 
cannot understand why this post has been 
allowed to remain vacant for 13 months. 
Unless the hon'ble Minister gives us cogent 
reasons for that, we will not be satisfied. 

SHRI OM MEHTA: Sir. difficulties were 
there. 

SHRI N. H. KUMBHARE : Was it    a 
case of... 

MR. DEPUTY CHAIRMAN : Mr. Kum-
bhare, you keep on talking without allowing 
him to speak. 

SHRI N. H. KUMBHARE: He hai no'. 
satisfied us. 

SHRI OM MEHTA: Sir, it remained 
vacant because we could not find a right 
man. As soon as we found a right man from 
Maharashtra, we immediately filled it up. 
You must see that it is a Congressman who is 
giving this Report and you are criticizing it. 
You could not have expected a better report 
even if he were a member from the 
Opposition. 

that we can adjust the people wherever we 
want them, a right person in a right place. 
This person was a right person and we have 
placed him there. 

Sir, Mr. Dwevedi has raised a point that 
there should be a high-powered National 
Committee under the Chairmanship of the 
Prime Minister to look after the interests of 
Scheduled Castes and Scheduled Tribes. As 
announced in the early pait of my speech, a 
committee under the Chairmanship of the 
Prime Minister, of which some Cabinet 
Ministers and others are members, has been 
appointed and they will be looking into the 
cases of the Scheduled Castes and Scheduled 
Tribes. A parliamentary Committee on the 
Welfare of Scheduled Castes and Scheduled 
Tribes consisting of 20 Mebmers from Lok 
Sabha and 10 from Rajya Sabha was first 
constituted in December, 1968 by the Fourth 
Lok Sabha. At present, it is headed by Shri 
D. Basumatari. Similar committees of State 
Legislatures have been set up in some  States   
also. 

 
SHRI OM MEHTA: I have no objection to 

have a separate Ministry. Sir, as Mr. Om 
Prakash Tyagi knows very well, this subject 
was a part of the Ministry of Social Welfare 
nnd Education. It is less than a year that it has 
come to the Ministry of Home Affi.irs 
because we thought that whenever there are 
cases of untouchables and Scheduled Castes 
and Scheduled Tribes, generally because it is 
a State subject, we have to be in close contact 
with the States and State authorities, so it is 
better that it is placed as a part of the Home 
Ministry and Home Minister Mr. 
Brahmananda Reddy is the Cabinet Minister 
for this and we are just helping him in 
discharging these duties. And, still, Sir, so 
many high level committees are being 
appointed which look into it that  whatever  
we  decide     at  the  highest 
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[Shri Om Mehta.] level   is  implemented,  
because     the  main point, Sir,  is that    
whatever     we decide, whatever steps we 
take, are implemented. 

Then, Sir, Mr. Dwevedi raised the point 
regarding the need for our using mass media 
for removal of untouchability, particularly 
All India Radio. Sir, I must inform him of 
the work done during the period 1971-73 by 
the various media of the Ministry of 
Information & Broadcasting for removing 
untouchability. Sufficient work has been 
done in 1971-72 and 1972-73. There have 
been 145 plays and features in 1971-72 and 
234 in 1972-73. Likewise, plays, 
discussions, sketches, poems and songs and 
other items; the total number in 1971-72 had 
been 854, and in 1972-73, 1067. Along with 
tliat the Song and Drama Division have also 
done something for the eradication of 
untouchability. This was one of the most 
important things on which the publicity pro-
grammes of the Song and Drama Division 
were arranged. During 1971-72 and 1972-73 
they had presented 270 and 2,000 such 
programmes on the theme of untouchability 
through various agencies in the field. Also, 
the Films Division of the I and B Ministry 
has produced three documentary films. One 
is Vivtims of Tradition', the second is The 
Harijans' and the third is Tested Berries'. 
All/these deal with untouchability. 

Mr. B. Rachaiah said that the number of 
girls' hostels and Ashram schools should be 
increased. In the Fourth Plan the provision 
was Rs. 2 crores and in the Fifth Plan we 
have increased it to Rs. 4 crores. Whatever 
more can be done in this field we will do. 

Then, some Members raised cjuestions 
relating to DDA. I am proud to say that 
when myself and Shastriji were the con-
cerned Ministers we did something for die 
first time. There was a combined reser-
vation for Scheduled Castes and Scheduled 
Tribes. Under that 5,400 persons have been 
registered with DDA under different 
categories. Earlier also there was reser-
vation.    The   DDA   constructs   houses  
foi 

the middle-income, low income and the 
economically weaker sections. There was a 
reservation which included war widows, 
political sufferers and ex-Servicemen. We 
made it that 15 per cent reservation will be 
exclusively for the Scheduled Castes. In 
that, up to this time we have allotted 195 
houses to the middle-income group, 386 
houses to the lower income group and 1569 
in Janta group. For the community services 
personnel like tailors, washermen and 
barbers, we have allotted 405 houses. The 
total number is 2,555. In this case also we 
are trying to do whatever is possible. In 
regard to flats we have said that 15 per cent 
reservation will^be made for allotment 
exclusively to persons belong to the 
Scheduled Castes. Whatever money was 
being charged from others, it has been 
reduced in their case. They have to give Rs. 
2,500 against Rs. 5,000 in the middle-
income group. We charge only Rs. 2,500 in 
the middle-income group if he comes from 
the Scheduled Caste. For the low income 
group, instead of Rs. 3,000 only Rs. 1,500 is 
charged. In the case of the weaker sections, 
they have to pay Rs. 500, but the Scheduled 
Castes hare to pay only Rs. IOO for getting 
reservation for one house. Like this 
wherever it is possible we are looking into 
it. I want to say that in some of the villages 
we still find untouchability. Still offences 
against untouchability are there. Sometimes 
for taking drinking water from wells and 
other things precious lives are lost. 

There also we have been trying to pay 
our attention and special cells are created to 
look into the grievances of the Scheduled 
Castes and the Sheduled Tribes. In regard to 
the employment of the Scheduled Castes 
and Tribes in the Government service, a cell 
has been set up directly under the respective 
Chief Ministers in Andhra Pradesh, Bihar, 
Haryana, Himachal Pradesh, Kerala, 
Madhya Pradesh, Maharashtra, Karnataka, 
Orissa, Punjab, Rajasthan, Tamil Nadu and 
West Bengal. In UP, a special cell has been 
set up under the charge of the DIG to 
undertake prompt enquiries into the 
complaints involving offiences against 
members of the Scheduled 
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Castes and to initiate action according to law. 
In Gujarat, special cells have been set up in 
charge of police officers at Rajkot and Godhra 
to investigate into serious complaints of 
atrocities on the Harijans and other minorities. 
Besides, these problems are dealt with in the 
office of the State IG of Police by an officer 
with the rank of Assistant Inspector-General 
of Police. So, to this also we are paying our 
attention. 

Some Members referred to what is being 
done for them at a high level; I must say that 
it is for the first time that in Shrimati Indira 
Gandhi's Cabinet, out of 61 Ministers 14 are 
belonging to the Scheduled Castes and the 
Scheduled Tribes. And if we take the 
minorities also   .   .   . 

SHRI NIREN GHOSH : Why not make a 
Scheduled Tribe man as the Prime Minister of 
India ? 

SHRl OM MEHTA : This privilege goes to 
my party. Shri Sanjivayya who is no more 
with us was made the Congress President. He 
was also a Minister. (Interruptions) Just listen 
to me. When you were in West Bengal, what 
did you do ? Why did you not appoint any 
Scheduled Caste man as the Chief Minister ? 
You were in power in Kerala. Did you 
appoint anybody as Chief Minister ? It is we 
who appointed Shri Bhola Paswan Shastri as 
Minister. 

 
SHRI NIREN GHOSH : If you refer to so 

many Ministers  .   .   . 

SHRI OM MEHTA : Mr. Ghosh, your 
party was in power in West Bengal. They 
were in power in Kerala. Before you say that 
we appoint some Scheduled Caste man as the 
Prime Minister, he should have thought in his 
mind what they did when they had these two 
States in their power. Did they appoint any 
Scheduled Caste member   as  Chief  Minister 
? 

PROF.    D. P. CHATTOPADHYAYA: 
Not even as party general secretary. 
78 RSS/74—8. 

SHRI OM MEHTA : Not even their party's 
general secretary, not even as Ihe party's 
president. In Urdu there is a saying— 

 
(Interruptions) 

MR.   DEPUTY  CHAIRMAN :   Let  him 
continue. 

SHRI OM MEHTA: They say that we have 
not appointed anybody to high positions. Mr. 
Bhandare is the Governor of Bihar. He is from 
the Scheduled Caste. Mr. Chedi Lal who is the 
Lt.-Governor of Pondicherry, is also from the 
Scheduled Caste. In' the UPSC which is the 
highest statutory body to recruit civil servants, 
we have got two members, one is from the 
Scheduled Caste and the other is from the 
Scheduled Tribe. In the High Courts of the 
country, in four High Courts there are Judges 
who corae from the Scheduled Castes and the 
Scheduled Tribes. Also in the Rajya Sabha 
and the Lok Sabha, we have the privilege of 
electing as our Deputy Chairman and the 
Deputy Speaker persons coming from  the 
Backward Classes. 

SHRI O. P. TYAGI: What about Ihe 
Supreme Court ? 

SHRI OM MEHTA: I am very sorry   .   .   
. 

SHRI I. T. SINGH (Manipur): For the 
information of the Hon. Minister, the present 
Chief Minister of Manipur is from the 
Scheduled Tribe, the present Ambassador to 
Burma is also from the Scheduled Tribe, the 
present Chief Secretary to Government of Goa 
is also from the Scheduled Tribe, and a 
member of M.P.S.C, Manipur belongs to 
Scheduled Tribe. But when we see the 
performance, in the Congress we have 144 
Members in the Rajya Sabha. I do not talk of 
the Lok Sabha because there it is for the 
people to elect their Scheduled Caste members 
or not. In the Rajya Sabha they are elected on 
the party strength and they can immediately 
return anybody they like.    So out of 144 
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[Shri I. T. Singh.] Members, the number of 
Scheduled Caste Members is 29 which is 
more than 20 per cent. The C.P.I, has 2 out oi 
12, that is, 17 per cent. But when we go to the 
J ana Sangh, there' is only one Member, an 
Adivasi, which means only 8 per cent. About 
D.M.K.—I am sorry Mr. Mariswamy is not 
here—against Ii, there is none now. Before 
1972 they had one Member, Mr. Appan. He 
was very vociferous in speaking, in raising his 
voice but he is no more here.    Even he has 
been replaced. 

The same is the case with Mr. Rajnarain. 
B.L.D. has one or two Members from the 
Backward Classes but not a single Membci 
from the Scheduled Caste. Therefore, before 
asking the Congress to do something for the 
Scheduled Castes and the Scheduled Tribes, 
let these parties do their own bit. Sir, we are 
always prepared as much as we can to help 
them. They are exploited sections of the 
society which have not been exploited for 
hundreds of years but for thousands and 
thousands of years. We have to bring them at 
par with the other sections of the society. I 
admit we have to do much. But I can assure 
the House that Indiraji and her Government 
wiH be second to none in ameliorating their 
condition. in giving them economic assistance 
so thai they can come at par with the other 
sections. Others also, while they say so much, 
should do at least 50 per cent., if not more, of 
what we are doing. 

SHRI SANAT KUMAR RAHA (West 
Bengal): I want to know from the Minister 
whether adequate staff demanded by the 
Commissioner has been given. 

SHRI OM MEHTA: If it is not given, it 
will be given. 

MR. DEPUTY CHAIRMAN : The ques-
tion is  : 

1. "That at the end of the Motion, the 
following be added, namely :— 

'and having considered the same, this 
House is of opinion that the Central 
Government should have a Minister of    
Cabinet    rank,    absolutely in 

charge of the Department of Scheduled 
Castes and Scheduled Tribes, belonging 
preferably to the community of Sched 
tiled Castes and Scheduled Tribes'." 

The motion was negatived. 

MR. DEPUTY CHAIRMAN : The qus-tion 
is  : 

2. "That at  the  end  of  the  Motion, the 
following be added namely :— 

'and having considered the same, this 
House is of opinion that the Central 
Government should give such guidelines 
to State Governments as to have a 
Minister absolutely in charge of the 
Department of Scheduled Castes  and  
Scheduled  Tribes'." 

The motion  was negatived, 

THE     DEPUTY     CHAIRMAN   :   The 
question is  : 

3. "That at the end of the Motion, the 
following be added, namely  : 

'and having considered the same, this 
House is of opinion that a tirne-bound 
phased annual programme for alround 
developmenl and upliftment of 
Scheduled Castes and Scheduled Tribes, 
be formulated and implemented in 
time'." 

The motion was negatived. 

MR.    DEPUTY    CHAIRMAN  :     The 
auestion is . 

4. "That  at  the  end  of  the  Motion, 
the following be added, namely : 

'and having considered the same, this 
House is of opinion that if the target of 
achievement is not fulfilled in time, the 
Minister in charge of the Department 
should resign'." The motion was negatived. 

MR. DEPUTY CHAIRMAN : The ques-
tion is : 

5. "That at the end of the    Motion, 
(he following be added, namely  :— 

'and having considered the same, this 
House is of opinion that the task 
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for implementation of tbe targeted 
annual programme should be specifically 
assigned to administrative officers and 
employees concerned with the 
Departments'." 

The motion was negatived. 

MR.    DEPUTY    CHAIRMAN   :    The 
question  is   : 

6. "That at the end of the Motion, the 
following be added,  namely   :— 

'and having considered the same, this 
House is of opinion that if any employee 
fails to achieve the specific task assigned 
to him, steps should be taken against the 
employee concerned'." 

The motion was negatived. 

MR.     DEPUTY     CHAIRMAN   :    The 
question is : 

7. "That at the end of the    Motion, 
the following be added, namely  :— 

'and having considered the same, this 
House is of opinion that adequate staff 
as required at Headquartei-s and in 
States by the office of the Commissioner 
for Scheduled Castes and Scheduled 
Tribes, should be provided without 
delay'." 

The motion was negatived. 

MR.     DEPUTY     CHAIRMAN   :   The 
question is : 

8. "That at the end of the Motion, tlie 
following be added, namely :— 

'and having considered the same, this 
House is of opinion that the State 
Governments in general and the Central 
Government in particular have miserably 
failed to implement their own decisions 
regarding uplift of Scheduled Castes, 
Scheduled Tribes and other Backward 
Classes'." 

The motion was negatived. MR.    DEPUTY     
CHAIRMAN   :     We now take  up  the  
n«xt item. 78   KSS/74—9. 

CALLING ATTENTION TO A MATTER 
OI   URGENT PUBLIC IMPORTANCE 
Steep fall In Price of Cotton (Contd.) 

MR. DEPUTY CHAIRMAN : Shri Deorao 
Patil. 

 
MR. DEPUTY CHAIRMAN : No, he has 

replied to Mr. Shekhawat. The next man was 
Mr. Deorao Patil when it closed. I know, I was 
in the Chair. 

 
MR.  DEPUTY    CHAIRMAN   :  If you 

are not satisfied, that is another matter. But he 
has replied. I was in the Chair. 1 know what 
happened. He did reply. If you are not 
satisfied, it is a different question. But he has 
replied to Mr. Shekha-wai and 1  closed the 
matter there. 
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